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Judgement

1. Heard learned counsel for the petitioner and learned GA 5 for the State.

2. The petitioner has moved the Court for the following reliefs:

"That this writ petition is being filed on behalf of the petitioner for issuance of an
appropriate order/orders, direction/directions writ in the nature of Mandamus
directing and commanding the respondents to start Development work in Gram
Panchayat Raj Uttarnawan Block Rahui Distt. Nalanda and to release the amount
after M.B. of work which already completed by the petitioner in said Grant
Panchayat Raj because the Block Development Officer (respondent No. 4) and
the Panchayat Secretary (Respondent No. 5) along with Juniors Engineer have
disturbed to the petitioner for development work in said Gram Panchayat and
those Respondents have not released fund and they threatened to implicate in
case.

Any further be pleased to grant other reliefs as the petitioner is entitled for."

3. After some arguments, learned counsel for the petitioner submitted that in the
matter he has moved before the District Magistrate, Nalanda (respondent no. 2).
It was submitted that the same is pending and the Court may direct for its
disposal.
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4. Learned counsel for the State submitted that the Court may do so giving the
officer liberty to go into the merits.

5. Having regard to the aforesaid, the writ application stands disposed off
directing the respondent no. 2 to dispose off the representation filed by the
petitioner, copy of which is Annexure-9 (page number 37 of the writ petition), if
already not disposed off, expeditiously, and latest within a period of one month
from the date of production of a copy of this order before him.

6. The Court would indicate that it has neither gone into nor expressed any
opinion on merits and it shall be open to the respondent no. 2 to do so, in
accordance with law, without being prejudiced by the present order.
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